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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

(Department of Personnel and Training) 

NOTIFICATION 

New Delhi, the 22nd March, 2001, 

G. S. R. 207(£).- In exerei.e of the power. conferred by 
•• ction 35 and •• ction 36A o~ the Administrativ. Tribunals 



Aot,lgS5 (13 of 19S5), the Central Government hereby make. 
the :following rule. further to amend the Himaohal Pradesh 
Administrative Tribunal ( Salarie. and A1lowanoe. and 
Condi tions of Servic:e ot' Chairman, Vi.oe-Cbai~ and 

r 

~r.) Rul •• , 1ge~, namely:-

1. (1) The.e rul •• may b. oall.d the B.imaohal Pradesh 
Administrative Tribunal ( Salari.. and ~lowancea and 
Condi. tiona of Service of Chairman, Vice-Chaixman and 
Members) Amendment Rule .. , 2001. 

(2) They shall be deemed to have oome into force on 
the 13th day ot' D.cember, 1989. 

2. In rule 8 of the H:i.machal Pradesh Administrative 
Tribunal ( Salari.. and Allowanc.. and Condi tions o:f 
Service ot' Chairman, Vice-Chairman and !«embers) Rule." 
19S6, for .ub-rule (2), the -:following .ha~l be aubstituted 
:for the period oommenoing from the 13 th day of December, 
1989 upto the 24~ day of Jun., 1997, name1y:-

"(2) Pension under sub-rule (1) shall be calculated at 
the rate of! rupees one thousand :four hundr.d and fifty 
per annum for eaoh completed y.ar of service: 

Provided that the aggregate amount of pensi.on 
payable unc:HIr this rule together with the amount of any 
penaicm ino1uding commuted portion of pension, if any, 
drawn or enti tIed to be drawn while holding of:tioe in 
the Tribunal shall not exceed the maxi:mum amount of 
pension presoribed for a judge ot' the Sigh Court.". 

EXPLANATORY NIINORANDUN 

Th. Central Goverrun.nt, on the reoOJlllUlndation. of 
the Governm.nt o:t Himaohal Pradesh has decided to revi.e 
the pen.ion o~ Nember. o~ the H1ma.chal Pradesh 
Administrative Tribunal with effect fram the 13~ day of 
December, 19S9. Accordinqly, the Himachal Prade.h 
Administrative Tribunal ( Salaries anel Allowano.s and 
Condi tiona of Service of Chairman, Vice-Chairman and 
~ra) Rul •• , 1986 are being amended retrospectively 
that is, with effect :trom the 13th December, 1989. The 
penaion o:t Members Q~ BiJDaohal Pradesh Administrativ. 

Tribunal haa already b.en revi.ed. at the rate of a •. 
1450 per annum w. e.:f . 25 th JUne, 1997 anel aocordingly, 
the a:toresaid rule. already stand further amended with 
effeot from 25 th JUne, 1997. 'l'heretore, the effect of the 
revieion as per the pre.ent amendment shall be limited. 
to the period fram 13~ December, 1989 to 24th JUn., 1997. 
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2. It is oertiried that no Mamber o~ the Bimaohal 
Prad8.h Adm1n~8tr.tive TrLbunal is likely to be a~fect.d 
adver •• ly by the proposed amendmerlt being given 
retro.pectiv8 effect. 

[A. 1I014/5/97-ATJ 

R K. TANDON, h Secy. 

Foot Note.-The principal rules were published in the Gazette of India vide Notification 
No. G.S.R JOI5(E), dated the 22nd August, 1986 and subsequently amended vide 
Notification Nos.-

(1) 
(2) 
(3) 
(4) 
(5) 
(6) 

G.S.R. 
G.S.R. 
G.S.R. 
G.S.R. 
G.S.R. 
G.S.Il. 

425(.), dated 4.4.1g88. 
1046(£) I dated 13.12.1989. 
729(2), dated 19.8.1992. 
45(E), dated 31.1.1994. 
343(£), dated 2S.6.1g97. 

472(E) dated 4.8.1998 
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